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REPORT OF THE BUSINESS ADVISORY COMMITTEE

( 14TH REPORT )
PRESENTED ON 177-3-1997

gonstitution of the Committee

b Shei Charti Lal Goel, Chairman
Hon'ble Speaker.

2 Shri Rajendra Gupta, Member
Minister of Transport
3o Shri Ram Bhaj, MLA. Member
4. Shri Devendra Singh, MLA. Member
5. Km. Purnima Sethi, MLA. Member
6 Shri Mohinder Singh Saathi, - Member
MLA.
P Shri Shoaib Igbal, MLA. Member

Secretariat

=3 Shri P,N. Gupta Secretary

2 Shri S.K. Sharma U £ e Secretary

3 Shri P.C. Agarwal Dy. Secretary

4. Shri S.K. Srivastava Committee
Officer

The Business Advisory Committee met in the

Chamber of Hon'ble Speaker.

The Committee was informed that in all,
10 sittings have been tentatively planned from
LEh - Magehy 1997 ~ €6 18t April, 1997 The
Minister of Legislative Affairs, however,
expressed the desire that since most of the
ruling party MLAs would be proceeding for
Trivendrum to attend to their party's national
meet in the first week of April, they would,
t herefore, like the session to be adjourned
early to enable them to do so. He, therefore,
proposed that the meeting fixed for 1lst April
may be dispensed with and instead the House may
sit on Saturday the 29th March, 1997 for timely
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disposal of the agenda items and business
before the House. The sitting of the House will
be upto 31st March, 1997. |

Shri Mohinder Singh Saathi informed that
his party has already given notice of an
A djournment Motion about steep increase in the
tariff rates of electricity and they would 1like
to take up this item as:- Item No.l. Hon'ble
Speaker was of the view that since the budget
is to be presented on the very first day 1i.e.
on 17th March, 1997 at 4.30 PM, it would ba
appropriate if discussion on electricity rates
could take place on the next day i.e. on 18th
March. He also tried to convince Shri Saathi
that it would be more appropriate if the
Adjournment Mot ion was converted into a
discussion so that more time could be devoted
to this subject which is of utmost importance
to the people of Delhi. After some discussion,
t he Committee decided that Short Duration
Discussion be taken up on 18th March, 1997 on
the issue of proposed enhanced electricity

ratces.

The Commitee approved the following two

other subjects for discussion:-

1) Law and Order situation in the
Capital; and
2) Public Distribution System

The Committee was  apprised that the Select
Committee on the Delhi Luxuries Tax (Amendment)
Bill, 1996 has finalised its report which will
be presented in the ensuing session and,
t herefore, the Bill would be listed for

consideration and passing.

The Committee was further informed that
a notice has been received from the Legislative

A ffairs Minister to the effect that the Delhi
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Members of Legislative Assembly (Removal of
Disqualification) Bill, 1996 returned by the
Pragident of India for reconsideration, would

also be taken up in this Session.

The Minister of Legislative Affairs
informed that the following two new Bills are

likely to be introduced in the coming Session:-

1) Water Board Bill - aimed at
constitution of a Water Board on the

lines of Delhi Vidyut Board.

2) Nursing Council Bill - aimed at
registration and regulation of
personnel engaged in the profession

of Nursing.

The Committee authorised Shri Ram Bhaj and
in his absence Shri Mohinder Singh Saathi to

present the report in the House.

o
T
CHARTI LAL GOEL,

CHAIRMAN,
BUSINESS ADVISCRY COMMITTEE,
DELHI VIDHAN SABHA.



